18.12.2017 1

CONTENTS

Sixteenth Series, Vol. XXVII, Thirteenth Session, 2017-2018/1939 (Saka)
No. 2, Monday, December 18, 2017/Agrahayana 27, 1939(Saka)

SUBJECT PAGES

REFERENCE BY THE SPEAKER
Loss of lives in various tragic incidents 10-11

ORAL ANSWER TO QUESTION
“Starred Question No. 21 12-16

WRITTEN ANSWERS TO QUESTIONS
Starred Question Nos. 22 to 40 17-94

**Unstarred Question Nos.231 to 331 and
333 to 460 95-613

* The sign + marked above the name of a Member indicates that the Question was actually asked on the
floor of the House by that Member.
** Unstarred Question No.332 was deleted due to resignation by Member.



18.12.2017

FELICITATIONS BY THE SPEAKER

RESIGNATION BY MEMBER

ANNOUNCEMENT BY THE SPEAKER

Joint Committee on Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation
and Resettlement (Amendment) Second Bill, 2015
And

Joint Committee on Financial Resolution and Deposit
Insurance Bill, 2017... Extension of time

PAPERS LAID ON THE TABLE

ASSENT TO BILLS

REPORT OF INQUIRY COMMITTEE UNDER THE
JUDGES (INQUIRY) ACT, 1968

COMMITTEE ON PUBLIC ACCOUNTS

82" to 86" Reports

STANDING COMMITTEE ON COMMERCE

137" and 138" Reports

STANDING COMMITTEE ON SCIENCE AND
TECHNOLOGY, ENVIRONMENT AND FORESTS

301" Report

STATEMENTS BY MINISTERS

(1)

Status of implementation of the recommendations
contained in the 7th Report of the Standing Committee on
Petroleum and Natural Gas on the subject 'Ethanol Blended
Petrol and Bio Diesel Policy', pertaining to the Ministry of
Petroleum and Natural Gas

Shri Dharmendra Pradhan

614

615

616

617-632

633-634

635

636

637

637

638



18.12.2017

(1)  Status of implementation of the recommendations
contained in the 240th Report of the Standing Committee on
Transport, Tourism and Culture on Demands for Grants
(2016-17), pertaining to the Ministry of Culture

Dr. Mahesh Sharma 638

(i11) Status of implementation of the recommendations
contained in the 289th Report of the Standing Committee on
Human Resource Development on Demands for Grants
(2017-18), pertaining to the Ministry of Women and Child

Development
Dr. Virendra Kumar 644
MOTIONS RE: ELECTIONS TO COMMITTEES 639-643
(i) Estimates Committee 639

(ii) Committee on the Welfare of Scheduled Castes
And Scheduled Tribes 640

(iii) Committee on Welfare of Other Backward Classes,
2017-18 641

(iv) Committee on Welfare of Other Backward Classes,
2017-18 ;Re:Election of ten Members from Rajya

Sabha 642

(v)  Spices Board 643

DEMANDS FOR SUPPLEMENTARY GRANTS, 2017-18 644
GOVERNMENT BILLS - Introduced 644-649

(i) National Council for Teacher Education

(Amendment) Bill, 2017 644-645

(ii) Payment of Gratuity (Amendment) Bill, 2017 645

(iii) Dentists (Amendment) Bill, 2017 645
(iv) Indian Forests (Amendment) Bill, 2017 646-648

(v) Representation of the People (Amendment) Bill, 2017 649



18.12.2017

STATEMENT RE: INDIAN FOREST (AMENDMENT)
ORDINANCE, 2017 (No. 6 of 2017)

BUSINESS ADVISORY COMMITTEE

47" Report

MATTERS UNDER RULE 377

(1)

(i)

(iii)

(iv)

)

(vi)

(vi1)

Need to provide Aadhaar card to Leprosy patients and
visually and physically challenged person

Shri Harish Dwivedi
Regarding improving railway facilities in Korba
Parliamentary Constituency
Dr. Banshilal Mahto
Need to complete construction work on Chhapra-Hajipur
Section of National Highway No. 19 in Bihar
Shri Rajiv Pratap Rudy

Need to ensure safety of people and protection of crops
from wild animals in Uttarakhand

Dr. Ramesh Pokhriyal 'Nishank'

Need to provide adequate warehouse facilities for
foodgrains in Uttar Pradesh

Shri Ajay Misra Teni

Need to construct rake points in railway for transportation
of fertilizers in Maharajganj district, Uttar Pradesh

Shri Pankaj Chaudhary

Need to withdraw the decision to shift Divisional Office of
Railway Mail Service from Saharanpur to Ghaziabad in
Uttar Pradesh

Shri Raghav Lakhanpal

649

650

651-676

652

653

654

655

656

657

658



18.12.2017

(viii) Need to ensure construction of toilets as per specified
norms under Swachh Bharat Mission in Dausa
Parliamentary Constituency, Rajasthan

Shri Harish Meena

(ix) Need to construct a road over bridge on Burhi Gandak

river at Ratwara Dholi Ghat in Muzaffarpur district, Bihar
Shri Ajay Nishad

(x) Need to expedite construction of dwelling units for
rehabilitation of residents of jhuggi-jhopri clusters in
Mumbai North Parliamentary Constituency, Maharashtra

Shri Gopal Shetty

(xi) Need to accord approval to the proposed National Highway
No. 58 E from Udaipur-Som-Deya via Jhadol to border
areas of Gujarat

Shri Arjunlal Meena

(xi1) Need to set up a Railway Terminus at Vasai Railway
Station and also redevelop, modernise and upgrade the
station

Shri Chintaman Navasha Wanaga

(xiii) Need to provide special financial package to Kerala
affected by cyclone "Ockhi"

Shri Mullappally Ramachandran

(xiv) Regarding  status of framework Agreement between

Government of India and National Socialist Council of

Nagaland (IM)
Shri Gaurav Gogoi

(xv) Need to provide financial assistance to Tamil Nadu,
affected by cyclone "Ockhi"

Dr. P. Venugopal

659

660

661

662

663

664

665

666



18.12.2017

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xx1)

(xxi1)

(xxiii)

Need to conduct a study by experts on the geographical
condition of flood-prone villages in Arambag
Parliamentary Constituency of West Bengal

Shrimati Aparupa Poddar

Regarding safety of migrant labourers

Prof. Saugata Roy

Need to reserve seats for patients suffering from Parkinson
disease in AC (III Tier) coaches in trains

Shri Arvind Sawant
Need to increase number of seats in Legislative Assembly
of Andhra Pradesh
Shri Kesineni Srinivas
Need to restore train services on Palakkadu-Pollachi
railway line
Shri P. K. Biju
Need to set up a steel plant in YSR Kadapa district of
Andhra Pradesh
Shri Y. S. Avinash Reddy
Need to construct a new railway line in Doaba region of
Punjab and improvement in railway infrastructure
Shri Prem Singh Chandumajra

Need to impress upon the Government of Bihar to
withdraw Bihar Panchayat Raj (Amendment) Ordinance,
2017

Shri Rajesh Ranjan

667

668

669

670

671

672-673

674

675



18.12.2017

(xxiv) Need to restore services of eight passenger/MEMU trains

in Kerala
Shri N. K. Premachandran 676
ANNEXURE — 1
Member-wise Index to Starred Questions 678
Member-wise Index to Unstarred Questions 679-684
ANNEXURE — 11
Ministry-wise Index to Starred Questions 685

Ministry-wise Index to Unstarred Questions 686



18.12.2017

OFFICERS OF LOK SABHA

THE SPEAKER

Shrimati Sumitra Mahajan

THE DEPUTY SPEAKER
Dr. M. Thambidurai

PANEL OF CHAIRPERSONS
Shri Arjun Charan Sethi
Shri Hukmdeo Narayan Yadav
Shri Anandrao Adsul
Shri Pralhad Joshi
Dr. Ratna De (Nag)

Shri Ramen Deka
Shri Konakalla Narayana Rao
Shri Hukum Singh
Shri K.H. Muniyappa
Dr. P. Venugopal

SECRETARY GENERAL

Shrimati Snehlata Shrivastava



18.12.2017

LOK SABHA DEBATES

LOK SABHA

Monday, December 18, 2017/Agrahayana 27, 1939 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]



18.12.2017 10

... (cgagm™)
T EA&T : ST, STAYBTI il |

... (Fagmr)

REFERENCE BY THE SPEAKER
Loss of lives in various tragic incidents

A STEAE : WY ARV, 12 TGWR, 2017 DI IAY Yo & [Iorgarst § Hwm a1
g% 14 GHTT W 21 SN & AR M AR b 3 AN & 91l Bl DI DRI el 2l

A FERTY], QR © Ugel AWE ® QR ARy, BRel, defgd, HeRI 3R
ORI & S AT § SEl Ihald & HRU Dy ANl & AR SN 3R 3FdH T AN B
T B B A Bl Fhad | & # g TN R HuRy &1 ft JHar gen g

AN GERIV, I8 GH WYA ST SFRGI,  JAscs  fhied, WM, |,
SrpiRa, e oiR ArgofifRar den fawa s & o el W off g1 # gU Snddbardl gHal
B Bl e Bl 8 R &Y AT AR Y SR 1R W Q@ "l gU adT [y e 9
JhaTT g

B 39 Jfdddlal gHall § RIS @l &l & WR Wb Fakd PR & AR BH AT
I AR, JATgCS [hired, Wi, WA, JHARAE, 7 3R ASNRAT & AN, FHaT AR
HRER & A THYC & a7 U T8 gl & QN Al DI Sfed B & 37 <1 & Tl
& A TS IR B

AR, Afdad! 3§ 7 3R 19 fAawR, 2017 PT 3T &1 & YHUI § 348 AN AR |
SRF-3X1 AT TR 12 TaRR, 2017 BT |l Ueh HABR Yehy AT Fordes gRUMHEE &g Al
D I g5 | TT T ST qHU H ANl B I W IR Wb AR hahl 2
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AT WU $7 GG HeAR IR e W Tl Bl gl Sl IR 89 1l ¥ fawga ==l

ft B 39 @ TSR & HRU AW Adw IRARI B §F Ud S Igal &l I§ FHT gl
@ Y @RI A B B BT B

[T 9 e orreratf & R H oS! o) AN &
11.02 hours

(The Members then stood in silence for short while)

MCCUIR)
HON. SPEAKER: Now Question Hour.
... (Interruptions)
HON. SPEAKER: Question no. 21.
... (Interruptions)
HON. SPEAKER: Shri A. P. Jithender Reddy is not there.

... (Interruptions)

- e si. hde I S|

... (cgagm)
HON. SPEAKER: Not, now. Please raise your issue after Question Hour.

... (Interruptions)

it T WHTeT ARTIUT ATed (ITehT) : AT [T HaIGT ... (STIET)

HON. SPEAKER: Not now, after Question Hour.

... (Interruptions)
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11.04 hours

ORAL ANSWER TO QUESTION
HON. SPEAKER: Question No. 21, Shri A.P. Jithender Reddy — Not present.
Dr. Kirit Somaiya.
(Q.21)
<1, fhdie A ¢ A sreger HeledT, H9 S U9 Y9, 99 U Dl 98 Sdaw] Sidd ATl
2l... ()
HON. SPEAKER: Nobody wants any question or anything? I am sorry. No way.
... (Interruptions)
<. 5t Aran: A otede wEledl, A9 1 Ued YU, S9 U & 9gd J9awd 9d1d SR
2l ... (aur)

Wi HEedT, # Y Pl dredl g e AFE HGl Sl B AR D HAl b
SATEaSHR Sl o Sdad Sarg a1 gl ... (e ORI iR fdrad & Sar 4 41 9gad Sea
Sarg o gl... (e fedree gaw Sl & 'Y W doll T, ORI H Iqaud fae &
fog & ggr w2 A= A St D1 9918 <l g, . (FAEH) ST AT BRAT §, Ie gydS
AT ... (craem)

HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.

11.06 hours
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hours
Lok Sabha reassembled at Twelve of the Clock.
(Hon. Speaker in the Chair)

FELICITATIONS BY THE SPEAKER

AT L& ¢ AT ARV, BHR GO B[h! <H 1 qele & QDT H 22 AR, 2017
DI Bl A H AT B BIGI URRAT HY STl SAR AT BTl <9 7 9 S1aH &
BIBIAERT H 5 TdaR, 2017 DI A DI BIDR YREAT HY i

8 TAER, 2017 P WKT AFbaTol 3R I AT B TG TN B 1 faaa ™ & &
for e weR o gRrE atfddae At & @l gee Wt Sl

AR &R0, 30 e, 2017 B HRA WRKIAd ARETS M, 7 G I
3FNIRT & FTed ¥ favg WRRiTe MR § W0 9qsh Sidll

qg T WRATT JoN AR Afger gl Hi, R B AR ARMETS 1, Bl STD1 Ih<
YA & Ty geTs <l & 3R ST Al JATE § GHhoAdl Bl BT HKAl 2
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12.01 hours
RESIGNATION BY MEMBERS

AT D& : AT FERAT0], &I GHT DI A1 AaR| & Al qH] DI AT ANTIH
fay 9 & Iv # gfad s 2l

TR YW B TREYR Fqard farad &3 4 fFaifad wew st arft snfec=er 1 fesis
21 RITRR, 2017 & U9 U gRT U ANIA < faar g1 #9 21 RyawR 2017 & SHB0
N WHR R foram 7l

SR Ue¥ & PR GE Fafe & & Faifea 9ew 20 $ee w™e a9 7 e
21 RITWR 2017 & 10 T5 GRT 0T @ < faam ®1 39 39 +ff W o foram 2l

TERTSE, & WSRI-Tifedl dvar fatew &3 o fatfug dew i =1 ueie 7 fodis 8
fdaR, 2017 & U9 UF R ANA < &1 g1 #4914 AR 2017 F ITH1 ARIH HHR
AR forar 2|
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12.03 hours

ANNOUNCEMENT BY THE SPEAKER

Joint Committee on Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement (Amendment)
Second Bill, 2015
And
Committee on Financial Resolution and Deposit Insurance Bill, 2017...
Extension of time

AT & 2 g1 A9 BT AT BT © 6 3o, gHar AT qAdaRRaT 6 3
iR 3R IR AR (Wenegw) feadia fagge, 2015° dee wgaa afAfa 3 drET a4,
2018 & 3ifcH 7 & fadwe dadl uiiaeT URgd B &g iR F9T fIRaR &1 ART B &1
fofar form € @i W grr & 18 favaRa Fa-wdv errfq 15 fedfar, 2017 & wfodes
P 3ifom w0 T8 33 S AHarl s yeR, fRig T ok e dr g, 2017
Hee dga AR 7 goie ¥ 2018 & SifcH fod d Wy fAwR A @ oy ferm @
Hif AT gRT & TS MEiRa waa-Hr i 15 R¥a”, 2107 db Agdd AR &1 wfrded

I B B AR TS 8 TN S /A1 e Al 1 aHa-faaR Sedt ke a9 o

I el R S Aeh Rifh |H [Hee A Seog B B UREn @INd HR 4 g ot
Ad: W /W B MR F 39 a1 afAfal gRr ufidedl & IR w3 Wi Y IHa-faar
ot srgfa < & g

.. (cTagm)
ARG A& : ARG AERIY, Y 3D W YK Bl GEAN W gs 2l A A
HE@yUl g WIR 3T WX W SO Sff Wdhd @, SHfelg # g orgafd 781 < ||

.. (Fagr)
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12.05 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, the House will take up papers to be laid on the Table.
Item No. 2 — Shri Dharmendra Pradhan.
... (Interruptions)
THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP (SHRI DHARMENDRA

PRADHAN): Madam, I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 394 of the Companies Act, 2013:-

(2)

(b)

(1)

(ii)

(i)

Statement regarding Review by the Government of the working of the
Indian Oil Corporation Limited, Mumbai, for the year 2016-2017.
Annual Report of the Indian Oil Corporation Limited, Mumbai, for the
year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT-7638/16/17]
Statement regarding Review by the Government of the working of the
Bharat Petroleum Corporation Limited, Mumbai, for the year 2016-2017.
Annual Report of the Bharat Petroleum Corporation Limited, Mumbai, for
the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT-7639/16/17]
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(©)

(d)

(e)

(1)

(ii)

(i)

(i)

(ii)

17

Statement regarding Review by the Government of the working of the
Hindustan Petroleum Corporation Limited, Mumbai, for the year 2016-
2017.
Annual Report of the Hindustan Petroleum Corporation Limited, Mumbai,
for the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT-7640/16/17]
Statement regarding Review by the Government of the working of the
Engineers India Limited, New Delhi, for the year 2016-2017.
Annual Report of the Engineers India Limited, New Delhi, for the year
2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT-7641/16/17]
Review by the Government of the working of the Biecco Lawrie
Limited, Kolkata, for the year 2016-2017.
Annual Report of the Biecco Lawrie Limited, Kolkata, for the year
2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT-7642/16/17]
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() (1)  Statement regarding Review by the Government of the working of the
Balmer Lawrie Investments Limited, Kolkata, for the year 2016-2017.
(ii))  Annual Report of the Balmer Lawrie Investments Limited, Kolkata, for
the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT-7643/16/17]
(2) (i)  Statement regarding Review by the Government of the working of the
Balmer Lawrie and Company Limited, Kolkata, for the year 2016-2017.
(1)  Annual Report of the Balmer Lawrie and Company Limited, Kolkata,
for the year 2016-2017, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT-7644/16/17]
(2) A copy of the Notification No. S.0.3281(E) (Hindi and English versions)
published in Gazette of India dated 10™ October, 2017 making certain amendments in
the Notification No. S.0.1358(E) dated 27" April, 2017, under sub-section (2) of
Section 58 of the Aadhaar (targeted Delivery of Financial and other Subsidies,
Benefits and Services) Act, 2016.
[Placed in Library, See No. LT-7645/16/17]
... (Interruptions)
3 3R IR AAed & oy W3t (sft WAl PAR TER):  ewe weed, § 9 iR
freiR s (wfmg @ik fafaee) oo, 1986 @ a1 19 & Iu-gmT (1) & fia
SHFAGAT WP, 2827 (31) T 30 A, 2017 & WRA ® A9 H YHIG gg off qon
I gR1 Sa ISR &1 gReeme 3 srelifaeT iR afhar @ gl faffde & 18 3,
B T i (R AT SRS WIBROT) AT Ueel W & g
[Placed in Library, See No. LT-7646/16/17]
.. (FHagT)
A remet @ # ol T SER B A1 G & g SR 7 & SR DY a1 G & gl

.. (FaYgm)
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND MINISTER
OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. MAHESH SHARMA): Madam, I beg to lay on the Table:-

(1)

2)

(i) A copy of the Annual Report (Hindi and English versions) of the Victoria
Memorial Hall, Kolkata, for the year 2015-2016, alongwith Audited
Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Victoria Memorial Hall, Kolkata, for the year 2015-
2016.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
[Placed in Library, See No. LT-7647/16/17]

... (Interruptions)

AR Jed @ Rare § & W gool-oolt T80 STl

.. (Fagr)

[eW, oY R A e Ao # o WA (3h i Rig): oremer Wi, # freafaRaa

TS HT USd WR X9l g -

(1

(Th) SRR IS, difed & a9 2016-17 & A& FRaded &1 weh gfa ("= qen

SIS SRR |

@) HRR dIS, Pifed B IY 2016-17 & P @& & Th Ufa (Bl qen

ST AHROT) qAT I TR AETIRIE Hfrde |

() SRR IS, ®ifed & a9 2016-17 & BB B ARGR gRT THIET
& IN ¥ faaRor (F=E qen Hsl ) |
[Placed in Library, See No. LT-7648/16/17]
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@)

(Th) HETHAT e SRICIS BR IR SS ISR, 98 & ¥ 2016-17
& e gfades @t Ua ufa (R qen Rt dvamvon) deon S+

W RATIfA o |

@)  #ErA M SR BR WA SIS e, 997 & ay 2016-17
P PG B IRHR gRT FHIGT & IR # faawor (B qer Esh

HEhHRO) |

[Placed in Library, See No. LT-7649/16/17]
.. (Tagm)

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM AND
MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI ALPHONS KANNANTHANAM):
Madam, I beg to lay on the Table:-

(1)

A copy each of the Annual Reports for the year 2016-2017 (Hindi and English

versions) alongwith Audited Accounts in respect of the following institutes:-

(1) Dr. Ambedkar Institute of Hotel Management Catering and Nutrition, Chandigarh.
[Placed in Library, See No. LT-7650/16/17]
(i1)Institute of Hotel Management and Catering Technology Thiruvananthapuram.

[Placed in Library, See No. LT-7651/16/17]

(111) Institute of Hotel Management, Catering and Nutrition, New Delhi.
[Placed in Library, See No. LT-7652/16/17]

(iv) Institute of Hotel Management, Catering and Nutrition, Lucknow.

[Placed in Library, See No. LT-7653/16/17]

(v)Institute of Hotel Management, Catering and Nutrition, Shimla.

[Placed in Library, See No. LT-7654/16/17]
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(vi)

(vii)

(viii)

(ix)

21

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Mumbai.

[Placed in Library, See No. LT-7655/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Ahmedabad.
[Placed in Library, See No. LT-7656/16/17]

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Bhopal.
[Placed in Library, See No. LT-7657/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Gwalior.

[Placed in Library, See No. LT-7658/16/17]

(x) Institute of Hotel Management, Catering and Nutrition (Society), Gurdaspur.

(xi)

(xii)

[Placed in Library, See No. LT-7659/16/17]

Institute of Hotel Management, Catering Technology and Applied
Nutrition (Calcutta) Society, Kolkata.
[Placed in Library, See No. LT-7660/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Shillong.
[Placed in Library, See No. LT-7661/16/17]
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

22

Institute of Hotel Management, Catering Technology and Applied
Nutrition, Chennai.

[Placed in Library, See No. LT-7662/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Hajipur.

[Placed in Library, See No. LT-7663/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Jaipur.

[Placed in Library, See No. LT-7664/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Guwahati.

[Placed in Library, See No. LT-7665/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Bhubaneswar.

[Placed in Library, See No. LT-7666/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Hyderabad.
[Placed in Library, See No. LT-7667/16/17]

Institute of Hotel Management, Catering Technology and  Applied
Nutrition, Srinagar.

[Placed in Library, See No. LT-7668/16/17]
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(xx) Institute for Hotel Management, Bangalore.

[Placed in Library, See No. LT-7669/16/17]

(xx1) Institute of Hotel Management, Catering Technology and Applied
Nutrition, Goa.

[Placed in Library, See No. LT-7670/16/17]

(xxii)  National Council for Hotel Management and Catering Technology, Noida.

(2) A copy each of the Review (Hindi and English versions) by the Government of

the working of the above mentioned institutes for the year 2016-2017.

[Placed in Library, See No. LT-7671/16/17]

3) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Tourism and Travel Management, Gwalior, for the year 2016-
2017, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Tourism and Travel Management,
Gwalior, for the year 2016-2017.
[Placed in Library, See No. LT-7672/16/17]

... (Interruptions)
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[N O\

fre=feRaa o3

AFa W@ fadm Aea | o w3t (S S eEe) ¢ 3rede Heledn, d

[T Yol IR ¥l § -

(1) (@H) D= fQEme d@wed, 18 Aot & a9 2016-2017 & a1ffies  wfaded @ &
gfa (=< Tom SIS dan) |

@) B e dwen, T3 el & a¥ 2016-2017 & AMf¥d <@l

B UH Ui (BT qAT ST B0 TAT I IR ETIRIET

EISECS]

() =g ey e, 3 ool & 99 2016-2017 & BRSO &

WHR GRT FTHIET BT U gfal (B qem i awm) |

[Placed in Library, See No. LT-7673/16/17]

2 (@) Ay Qe 9, AIvsT & 99 2016-2017 & A gfaded
31 UH gfa (B qen s o) |
@)  arey fere afifa, Ager & a9 2016-2017 & d1f¥d oransli &
U i (R o sl Hh_oT) o I9 R oIETaNie uiae |
() Ay ferea |fAfd, ATST & 99 2016-2017 & SISO S
WHR gRI FHIe & v iy (F=a T it dxapeo) |
[Placed in Library, See No. LT-7674/16/17]
@) (vp) T Afew R ik ufemr gRyg A8 el @ 9 2015-2016 @
Ifes ufrdes &t gd Ui (B qen s o) |
@) g e orwE iR ufievr uRwe, 98 fieell & 99 2015-2016 &
e orE@mell @ Ud Ui (B qn S @@l qar 89 WX ofaraiien
gfcrdeT |
(M) I e orgwE iR e uRwg, 93 fieell @& 99 2015-2016 &
HTIHIUT B! TRBR R FHIET DY b Uiy (= qem s dxamvv) |
(4) S (3) ¥ IfcalRad TAT BT W Uedd W I@H H U fAe™a & SR AW aTel
faa=or (fR=it T2 3RSt dvanwo) |
[Placed in Library, See No. LT-7675/16/17]




18.12.2017 25

.. (Fagr)

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): Madam, I beg to
lay on the Table a copy of the Apprenticeship (Fifth Amendment) Rules, 2017 (Hindi
and English versions) published in Notification No. G.S.R. 1139(E) in Gazette of
India dated 8" September, 2017 under sub-section (3) of Section 37 of the
Apprentices Act, 1961.

[Placed in Library, See No. LT-7676/16/17]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): Madam, I beg to lay on the Table a copy
each of the following Ordinances (Hindi and English versions) under article 123
(2) (a) of the Constitution:-

(1) The Goods and Services Tax (Compensation to States) Amendment
Ordinance, 2017 (No. 5 of 2017) promulgated by the President on 2™
September, 2017.

(2) The Indian Forest (Amendment) Ordinance, 2017 (No. 6 of 2017)
promulgated by the President on 23" November, 2017.

(3) The Insolvency and Bankruptcy Code (Amendment) Ordinance, 2017 (No. 7
of 2017) promulgated by the President on 23" November, 2017.

[Placed in Library, See No. LT-7677/16/17]
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... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R. CHAUDHARY):
Madam, I beg to lay on the Table:-

H @

(i)

(iii)

A copy of the Annual Report (Hindi and English versions) of the
Agricultural and Processed Food Products Export Development
Authority, New Delhi, for the year 2015-2016.

A copy of the Annual Accounts (Hindi and English versions) of the
Agricultural and Processed Food Products Export Development
Authority, New Delhi, for the year 2015-2016, together with Audit
Report thereon.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Agricultural and Processed Food Products Export
Development Authority, New Delhi, for the year 2015-2016.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT-7678/16/17]

3) A copy each of the following Annual Reports and Accounts (Hindi and
English versions) of the following SEZs for the year ended the 31 March, 2016

together with Auditor’s Report thereon:-

(1)

(i)

Santacruz Electronic Export Processing Zone SEZ Authority
[Placed in Library, See No. LT-7679/16/17]

Madras Special Economic Zone Authority

[Placed in Library, See No. LT-7680/16/17]
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(111) Visakhapatnam Special Economic Zone Authority

[Placed in Library, See No. LT-7681/16/17]

(1v) Cochin Special Economic Zone Authority

[Placed in Library, See No. LT-7682/16/17]

V) Falta Special Economic Zone Authority
[Placed in Library, See No. LT-7683/16/17]

(vi) Noida Special Economic Zone Authority
[Placed in Library, See No. LT-7684/16/17]

(vil)  Kandla Special Economic Zone Authority
[Placed in Library, See No. LT-7685/16/17]

(4) A copy of the Consolidated Review (Hindi and English versions) by the
Government of the working of the Noida Special Economic Zone Authority, Falta
Special Economic Zone Authority, Santacruz Electronic Export Processing Zone

SEZ Authority, Visakhapatnam
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Special Economic Zone Authority, Kandla Special Economic Zone Authority,
Madras Special Economic Zone Authority and Cochin Special Economic Zone
Authority for the year 2015-2016.

(5) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (4) above.
[Placed in Library, See No. LT-7686/16/17]

(6) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the MMTC Limited and
the Department of Commerce, Ministry of Commerce and
Industry, for the year 2017-2018.
[Placed in Library, See No. LT-7687/16/17]

(i)  Memorandum of Understanding between the State Trading
Corporation of India Limited and the Department of Commerce,

Ministry of Commerce and Industry, for the year 2017-2018.
[Placed in Library, See No. LT-7688/16/17]

(ii1)  Memorandum of Understanding between the PEC Limited and the
Department of Commerce, Ministry of Commerce and Industry,

for the year 2017-2018.
[Placed in Library, See No. LT-7689/16/17]

(7) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-
(a) (1)  Review by the Government of the working of the MMTC Limited, New
Delhi, for the year 2016-2017.
(i)  Annual Report of the MMTC Limited, New Delhi, for the year 2016-
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2017, alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

[Placed in Library, See No. LT-7690/16/17]

Review by the Government of the working of the State Trading
Corporation Limited, New Delhi, for the year 2016-2017.

Annual Report of the State Trading Corporation Limited, New Delhi, for
the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT-7691/16/17]

Review by the Government of the working of the STCL Limited,
Bengaluru, for the year 2016-2017.

Annual Report of the STCL Limited, Bengaluru, for the year 2016-2017,
alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

[Placed in Library, See No. LT-7692/16/17]

Review by the Government of the working of the PEC Limited, New
Delhi, for the year 2016-2017.

Annual Report of the PEC Limited, New Delhi, for the year 2016-2017,
alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

[Placed in Library, See No. LT-7693/16/17]

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Packaging, Mumbai, for the year 2016-2017, alongwith
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Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Packaging, Mumbai, for the year
2016-2017.

[Placed in Library, See No. LT-7694/16/17]

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Foreign Trade, New Delhi, for the year 2016-2017, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Foreign Trade, New Delhi, for the
year 2016-2017.

[Placed in Library, See No. LT-7695/16/17]
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(10) (1) A copy of the Annual Report (Hindi and English versions) of the India
Trade Promotion Organisation, New Delhi, for the year 2016-2017,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the India Trade Promotion Organisation, New Delhi, for

the year 2016-2017.
[Placed in Library, See No. LT-7696/16/17]

(11) (1) A copy of the Annual Report (Hindi and English versions) of the National
Centre for Trade Information, New Delhi, for the year 2016-2017,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Centre for Trade Information, New Delhi, for

the year 2016-2017.
[Placed in Library, See No. LT-7697/16/17]

(12) (i) A copy of the Annual Report (Hindi and English versions) of the Central
Pulp and Paper Research Institute, Saharanpur, for the year 2016-2017,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Pulp and Paper Research Institute, Saharanpur,

for the year 2016-2017.
[Placed in Library, See No. LT-7698/16/17]

(13) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 48 of the Coffee Act, 1942:-
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(14)
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(1)

(i)

(i)

(i)

(iii)

(ii)
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The Coffee Board (Cadre and Recruitment) Amendment Rules, 2017

published in Notification No. G.S.R.1375(E) in Gazette of India
dated 8™ November, 2017.

The Coffee Board (Cadre and Recruitment) Amendment Rules, 2017

published in Notification No. G.S.R.1479(E) in Gazette of India
dated 4™ December, 2017.
[Placed in Library, See No. LT-7699/16/17]

A copy of the Annual Report (Hindi and English versions) of the Tobacco

Board, Guntur, for the year 2016-2017, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Tobacco Board, Guntur, for the year 2016-2017.
[Placed in Library, See No. LT-7700/16/17]

A copy of the Annual Report (Hindi and English versions) of the Rubber
Board, Kottayam, for the year 2016-2017.

A copy of the Annual Accounts (Hindi and English versions) of the

Rubber Board, Kottayam, for the year 2016-2017, together with Audit

Report thereon.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Rubber Board, Kottayam, for the year 2016-2017.
[Placed in Library, See No. LT-7701/16/17]

A copy of the Annual Report (Hindi and English versions) of the Spices
Board India, Cochin, for the year 2016-2017.

A copy of the Annual Accounts (Hindi and English versions) of the
Spices Board India, Cochin, for the year 2016-2017, together with Audit
Report thereon.
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(17)

(18)

(iii)

(i)

(i)

(i)

(iii)
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A copy of the Review (Hindi and English versions) by the Government of
the working of the Spices Board India, Cochin, for the year 2016-2017.
[Placed in Library, See No. LT-7702/16/17]

A copy of the Annual Report (Hindi and English versions) of the Cashew
Export Promotion Council of India, Kollam, for the year 2016-2017,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Cashew Export Promotion Council of India, Kollam,
for the year 2016-2017.

[Placed in Library, See No. LT-7703/16/17]

A copy of the Annual Report (Hindi and English versions) of the Tea

Board India, Kolkata, for the year 2016-2017.

A copy of the Annual Accounts (Hindi and English versions) of the Tea

Board India, Kolkata, for the year 2016-2017, together with Audit Report

thereon.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Tea Board India, Kolkata, for the year 2016-2017.
[Placed in Library, See No. LT-7704/16/17]

... (Interruptions)
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forfRad o= |qWT Jeel IR ¥l § :--

H Iog w3 (ST, At RiE): sreger wRIedn, §

(1) (Tp) e [l oAl Sfea SRIcye o SThRATA Calaiol Us HSHc,
IR & I 2015-16 & dTND Hfde & o i (B qen sisi dvamvo) |

@) oca fIER ol feud SKieyge ol SHRETE CHldil Us

forie, TaTferik & a9 2015-16 & AT or@msil &t e ufa (fR=d qen siisht

FXDHROT) AT I WX A@aRier gfade |

() ored e’ aroudl $fed SRISE 3% SHRUTE CaIaol Us HAoHE,
IR @ 99 2015-16 & HRIGRUT &I DGR gRI FHIE &1 U ufa (=i
CRIRCP SIS U
2 S (1) # SfedRag Tl &I GHT Ued R [ H gU fAcid & HROT SN qrel
faa=or (Rt T2 3RSt dRanwo) |

[Placed in Library, See No. LT-7705/16/17]

.. (Fagr)

12.07 hours

(At this stage, Shri K.C. Venugopal, Dr. A. Sampath, Shri E.T. Mohammad
Basheer and some other hon. Members came
and stood on the floor near the Table.)
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12.08 hours
ASSENT TO BILLS
SECRETARY GENERAL: Madam Speaker, I lay on the Table the following five
Bills passed by the Houses of Parliament during the Twelfth Session of Sixteenth
Lok Sabha and assented to by the President since a report was last made to the
House on the 18" July, 2017:-
(1) The Central Goods and Services Tax (Extension to Jammu and

Kashmir) Bill, 2017;

(i)  The Integrated Goods and Services Tax (Extension to Jammu and
Kashmir) Bill, 2017,

(i11)  The Appropriation (No. 3) Bill, 2017;
(iv)  The Appropriation (No. 4) Bill, 2017; and

(v)  The Punjab Municipal Corporation Law (Extension to Chandigarh)
Amendment Bill, 2017.

I also lay on the Table one coy each, duly authenticated by the Secretary
General, Rajya Sabha, of following eight Bills passed by the Houses of Parliament
and assented to by the President:

(1) The National Institutes of Technology, Science Education and

Research (Amendment) Bill, 2017;

(i1) The Footwear Design and Development Institute Bill, 2017;

(ii1) The Collection of Statistics (Amendment) Bill, 2017,

(1v) The Admiralty (Jurisdiction and Settlement of Maritime Claims)
Bill, 2017;

(v) The Indian Institutes of Information Technology (Public-Private

Partnership) Bill, 2017;

(vi) The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2017;



18.12.2017

(vii)

(viii)
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The Indian Institutes of Information Technology (Amendment) Bill,
2017; and

The Banking Regulation (Amendment) Bill, 2017.

[Placed in Library, See No. LT-7706/16/17]

... (Interruptions)
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12.08 V2 hours

REPORT OF INQUIRY COMMITTEE UNDER THE
JUDGES (INQUIRY) ACT, 1968"

SECRETARY GENERAL: Madam Speaker, I lay on the Table the following
documents under sub-section (3) of section 4 of the Judges (Inquiry) Act, 1968
read with rules 9 and 10 of the Judges (Inquiry) Rules, 1969:-

(1) Report (Hindi and English versions) of the Inquiry Committee appointed
under the Judges (Inquiry) Act, 1968, in respect of Shri Justice S.K.
Gangele, Judge, Madhya Pradesh High Court.

(2) A copy each of the evidence of witnesses tendered before the Inquiry
Committee and documents exhibited during the inquiry.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 7706A/16/17
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12.09 hours

COMMITTEE ON PUBLIC ACCOUNTS
82" to 86™ Reports

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, I beg to present the

following Reports (Hindi and English versions) of the Public Accounts Committee
(2017-18):-

(1)

)

3)

4)

)

82" Report on Action Taken by Government on observations/
recommendations contained in 45" Report (16" Lok Sabha) on
'Performance of 100 percent Export Oriented Unit Scheme'.

83" Report on Action Taken by Government on observations/
recommendations contained in 53" Report (16" Lok Sabha) on 'Land
Management in Bharat Sanchar Nigam Limited'.

84™ Report on Action Taken by Government on observations/
recommendations  contained in 19" Report (16™ Lok Sabha) on "Excesses
over voted grants and charged appropriations (2012-13)'.

85™ Report on the subject 'Tribal Sub-Plan' based on C&AG Report No. 33
of 2015.

86™ Report on Action Taken by Government on observations/
recommendations contained in 60" Report (16" Lok Sabha) on
'Performance Audit of Dual Freight Policy for Transportation of Iron Ore

Traffic in Indian Railways'.

... (Interruptions)



18.12.2017 39

12.10 hours

STANDING COMMITTEE ON COMMERCE
137™ and 138™ Reports

SHRI DIBYENDU ADHIKARI (TAMLUK): Madam, I beg to lay on the Table
the following Reports” (Hindi and English versions) of the Standing Committee on

Commerce:-

(1) 137" Report on Trade with Association of South-East Asian Nations
(ASEAN).
(2) 138" Report on Activities and Functioning of Spices Board.

12.10 Y2 hours

STANDING COMMITTEE ON SCIENCE AND
TECHNOLOGY, ENVIRONMENT AND FORESTS
301* Report

KUMARI SUSHMITA DEV (SILCHAR): Madam, I beg to lay on the Table the
301" Report® (Hindi and English versions) on 'Genetically Modified Crops and its
Impact on Environment' of the Standing Committee on Science & Technology,

Environment & Forests.

* The Reports were presented to Hon'ble Chairman, Rajya Sabha on 25™ August, 2017. A copy each of the
Reports was also forwarded to Hon'ble Speaker, Lok Sabha.

@ The Report was presented to Hon'ble chairman, Rajya Sabha on 25™ August, 2017 and was forwarded to
Hon'ble Speaker, Lok Sabha the same day.
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12.11 hours

STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the 7th
Report of the Standing Committee on Petroleum and Natural Gas on the
subject 'Ethanol Blended Petrol and Bio Diesel Policy', pertaining to the
Ministry of Petroleum and Natural Gas”

THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER
OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP (SHRI
DHARMENDRA PRADHAN): Madam, I beg to make a statement regarding the
status of implementation of the recommendations contained in the 7" Report of the
Standing Committee on Petroleum and Natural Gas on the subject ‘Ethanol
Blended Petrol and Bio Diesel Policy’, pertaining to the Ministry of Petroleum and
Natural Gas.

12.11 ¥4 hours

(ii) Status of implementation of the recommendations contained in the 240th
Report of the Standing Committee on Transport, Tourism and Culture on
Demands for Grants (2016-17), pertaining to the Ministry of Culture’

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): Madam, I beg to make a
statement regarding the status of implementation of the recommendations
contained in the 240™ Report of the Standing Committee on Transport, Tourism

and Culture on Demands for Grants (2016-17), pertaining to the Ministry of
Culture.

* Laid on the Table and also placed in library, See No. LT- 7708/16/17 and 7709/16/17 respectively.
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12.11 Y2 hours

MOTIONS RE: ELECTIONS TO COMMITTEES
(i) Estimates Committee

ST, el FAER SN (BEYR) : H 3MUh! JFAfT A TG BT &
“fF 39 9T B IS b TUT B UfhAT T d ddared o & 9 311 &
Su-fr| (1) & |y ufeq R 254 & Sufm (3) & sregedis go arufera I & st
R HAR =l SR 2 o (g A@Ed & F= Figed 8 e 2 godr sreHe
& Mg B SR 2 9T Ueid & Al §WT Bl Wewdl 9 ARYH o W, S9d
ATahe AHfd & 96 T8l B @ HRU, S9h ®IF W AT & SRie A9
Ay W B BT b g o H | IR Ao fatfaa s

HON. SPEAKER: The question is:

“That the members of this House do proceed to elect in the manner
required by sub-rule (3) of Rule 254 read with sub-rule (1) of Rule
311 of the Rules of Procedure & Conduct of Business in Lok Sabha,
four members from among themselves to serve as members of the
Estimates Committee for the un-expired portion of the term of the
Committee vice Shri Ashwini Kumar Choubey and Shri Gajendra
Singh Shekhawat appointed as Ministers and Shri Sultan Ahmed
died and vice Shri Nanabhau Falgunrao Patole resigned from Lok
Sabha.”

The motion was adopted.
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12.11 % hours
(ii) Committee on the Welfare of Scheduled Castes
And Scheduled Tribes

2 faw] TaTe I (TER) @ H R BRAT E -
“fF 3 TN & T Alb AT b UfhAr dem R dared e & e
311 & Su-fram (1) & w1 ufsd e 254 & Su-fm (3) g1 emfé
AT A g Sl Ja1 Y STl & Hedror FaH Ay B
AY 1 @Y & foy SdvE $AR & WAl & w9 ¥ Fged fhy 9 @
M R AT & 960 & W H B HH D Y 30T H F TH Ged
fratfera &

HON. SPEAKER: The question is:

“That the members of this House do proceed to elect in the manner
required by sub-rule (3) of Rule 254 read with sub-rule (1) of Rule
331B of the Rules of Procedure and Conduct of Business in Lok
Sabha, one member from amongst themselves to serve as member of
the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes for the un-expired portion of the term of the Committee vice
Dr. Virendra Kumar appointed as Minister.”

The motion was adopted.

42



18.12.2017 43

12.12 hours

(iii) Committee on Welfare of Other Backward Classes,
2017-18

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL):

I beg to move:

“That the members of this House do proceed to elect, in accordance
with the system of proportional representation by means of the
single transferable vote, twenty members from amongst themselves
to serve as members of the Committee on Welfare of Other
Backward Classes for the term of one year beginning from the date
of the first sitting of the Committee.”

HON. SPEAKER: The question is:

“That the members of this House do proceed to elect, in accordance
with the system of proportional representation by means of the
single transferable vote, twenty members from amongst themselves
to serve as members of the Committee on Welfare of Other
Backward Classes for the term of one year beginning from the date
of the first sitting of the Committee.”

The motion was adopted.
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12.12 Y5 hours

(iv) Committee on Welfare of Other Backward Classes,
2017-18; Re: Election of Ten Members from Rajya Sabha

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): I beg to move:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to elect 10 members from amongst the members of the Rajya
Sabha to join in the Committee on Welfare of Other Backward
Classes for the term of one year beginning from the date of the first
sitting of the Committee and do communicate to this House the
names of members so elected to the Committee.”

HON. SPEAKER: The question is:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to elect 10 members from amongst the members of the Rajya
Sabha to join in the Committee on Welfare of Other Backward
Classes for the term of one year beginning from the date of the first
sitting of the Committee and do communicate to this House the
names of members so elected to the Committee.”

The motion was adopted.
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12.13 hours
(v) Spices Board

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI SURESH
PRABHU): I beg to move:

“That in pursuance of clause (b) of sub-section (3) of section 3 of the
Spices Board Act, 1986 read with Rule 4 and Rule 5 of the Spices
Board Rules, 1987, the members of this House do proceed to elect,
in such manner, as the Speaker may direct, two members from
amongst themselves to serve as members of the Spices Board, for
the period till they cease to be members of the House, subject to the
other provisions of the said Act and the rules made thereunder.”

HON. SPEAKER: The question is:

“That in pursuance of clause (b) of sub-section (3) of section 3 of the
Spices Board Act, 1986 read with Rule 4 and Rule 5 of the Spices
Board Rules, 1987, the members of this House do proceed to elect,
in such manner, as the Speaker may direct, two members from
amongst themselves to serve as members of the Spices Board, for
the period till they cease to be members of the House, subject to the
other provisions of the said Act and the rules made thereunder.”

The motion was adopted.
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12.14 hours
DEMANDS FOR SUPPLEMENTARY GRANTS, 2017-18

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): I beg to present a statement (Hindi and English
versions) showing Supplementary Demands for Grants — Second Batch for 2017-
18.

[Placed in library, See No. LT-7710/16/17]

12.15 hours
STATEMENTS BY MINISTERS ...Contd

(iii) Status of implementation of the recommendations contained in the

289th Report of the Standing Committee on Human Resource Development
on Demands for Grants (2017-18), pertaining to the Ministry of Women and
Child Development”

S, IR PR (Afen iR a1 fawma Ao § o W Qe U d Bl WA A
oA WA A AEmE SN, H R Rl g [ AlEdr SR a1 [ HATed W Heiea
3EMI @I AN (2017-2018) & IR H WG Fw@e faerg ddel Wl |@fifa @ 2899
afddes # sfafdse RpiRel @ sraas @ (R de1 @ ded W @ o @ favet §
IREEIRSINE CURICNEINCIESIR

* Laid on the Table and also placed in library, See No. LT- 7707/16/17



18.12.2017 47

12.16 hours
GOVERNMENT BILLS- Introduced

(i) National Council for Teacher Education
(Amendment) Bill, 2017 *

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): I beg to move for leave to introduce a Bill further to

amend the National Council for Teacher Education Act, 1993... (Interruptions)

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
National Council for Teacher Education Act, 1993. ”

The motion was adopted.

SHRI PRAKASH JAVADEKAR: I introduce the Bill.

12.16 2 _hours
(ii) Payment of Gratuity (Amendment) Bill, 2017

3 3R AR FAed & T F7At (S AN PAR WER): JF9 emy of, § ywda
HRAT E b UG R AR, 1972 BT 3R HNET B dlel (A7 DT JR:ATUA B

B AT & S|
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Payment of Gratuity Act, 1972. ”

The motion was adopted.

#t GAN PR AR @ H A9ue B R sRar gl

* Published in the Gazette of India, Extraordinary, Part II, Section-2, dated 18.12.17.
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12.16 3% hours

(iii) Dentists (Amendment) Bill, 2017"

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): I beg to move for leave to introduce a Bill further to amend
the Dentists Act, 1948... (Interruptions)

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Dentists Act, 1948. ”

The motion was adopted.

SHRI JAGAT PRAKASH NADDA: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 18.12.17.
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12.17 hours
(iv) Indian Forests (Amendment) Bill, 2017"

THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH
SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. HARSH VARDHAN): I beg to move for leave to introduce a Bill
further to amend the Indian Forest Act, 1927 ... (Interruptions)
HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill further to amend the

Indian Forest Act, 1927.”

Bhartruhari Mahtab Ji, do you have some objection?
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, this Bill tramples into
powers of respective States as the Forest Act is being amended through this Bill
.... (Interruptions). The basic provision of this Bill relates to providing permit for
inter-State movement of bamboo which needs to be intact as it is there in the
Forest Act. What is being done through this Bill is that there is no need for any
State Government to give permission for transport of bamboo from one State to
another. Very innocuously it has been mentioned that the farmers are being
affected in seeking permission from their respective State Governments...
(Interruptions). This is the basic problem because mostly it is the forest area
where bamboo is grown and where permission is granted and where it is to be
transported. In North-East and even in Odisha, we have the paper producing
plants. There are certain States which do not have bamboo at all. For that, the
respective State Government needs to give permission. How can you withdraw
that power to give permission from the State Governments through this Bill so that
there is free transport of bamboo from one place to another? Whom are you

protecting? Whose interest are you protecting actually? You are protecting the

* Published in the Gazette of India, Extraordinary, Part-1I, Section-2, dated 18.12.2017.
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interest of the traders and interest of the State is being put into difficulty. That is

the reason why we are opposed to the introduction of this Bill... (Interruptions).

DR. HARSH VARDHAN: Madam, I think, the hon. Member has probably not
understood the spirit of the Bill. His apprehensions are grossly misplaced. I think
whatever he has communicated is not the fact of the Bill. If he wants, I can tell
him what this Bill is and what it is about. It is one of the major reforms and I
think this Bill is going to help the farmers and virtually everyone in a big way.

The issue is that section 2 of the Indian Forest Act, 1927, defines “tree”
which includes palms, bamboos, stumps, brush-wood and canes. Therefore, the
bamboo, though taxonomically a grass, is treated as tree for the purpose of the
Indian Forest Act, and therefore, it attracts the requirement of transit permit under
section 41 of the Indian Forest Act even if it is grown on private land.

The issue is that because of this particular definition bamboo is included
under the category of “tree’ and there are unnecessary hurdles for everyone right
from bamboo growers to those who ultimately get benefited from the bamboo
industry. The whole chain starts from the farmers and includes virtually everyone.

This Bill is a major reform and it is going to help the economy in a big way.
After China we are the largest grower of bamboo in the world but the benefits of
bamboo economy are not being translated into action which is supposed to help
the economy of the country. This country had to wait for Shri Narendra Modi, for
almost 90 years, to get this Bill amended. The Indian Forest Act was enacted in
1927. Shri Mahtab is a very senior and very learned hon. Member of the House
and I would like to request him to go through the provisions of the Bill and
understand the spirit of the Bill. When I will talk on the Bill I will explain to him
and I am sure I will be able to convince him that this is nothing anti-people and
this is a pro-people and farmer-friendly Bill and it is going to help the country in a
big way...(Interruptions)

HON. SPEAKER: The question is
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“That leave be granted to introduce a Bill further to amend the
Indian Forest Act, 1927.”

The motion was adopted.

DR. HARSH VARDHAN: Madam, I introduce the Bill.
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12.18 hours
STATEMENT RE: INDIAN FOREST (AMENDMENT)
ORDINANCE, 2017"
THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH
SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. HARSH VARDHAN): Madam, I beg to lay on the Table an
explanatory statement (Hindi and English versions) giving reasons for immediate

legislation by the Indian Forest (Amendment) Ordinance, 2017 (No. 6 of 2017).

12.19 hours
GOVERNMENT BILLS-Introduced ....Contd

(v) Representation of the People (Amendment) Bill, 2017

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
ELECTRONICS AND INFORAMTION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): Madam, I beg to move for leave to introduce a Bill further
to amend the Representation of the People Act, 1950 and the Representation of the
People Act, 1951.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Representation of the People Act, 1950 and the Representation of the
People Act 1951.”

The motion was adopted.

SHRI RAVI SHANKAR PRASAD: Madam, I introduce the Bill.

(....Interruptions)

* Laid on the Table and also placed in Library, See No. LT 7711/16/17.
** Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 18.12.2017.
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12.21 hours

BUSINESS ADVISORY COMMITTEE
47" Report
THE MINISTER OF CHEMICALS AND FERTILIZERS; AND MINSITER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Madam, I beg to
present the Forty-seventh Report of the Business Advisory Committee.
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12.22 hours

MATTERS UNDER RULE 377 *
HON. SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on the
Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over text of
the matter at the Table of the House within twenty minutes. Only those matters
shall be treated as laid for which text of the matter has been received at the Table

within the stipulated time, the rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to provide Aadhaar card to Leprosy patients and visually and
physically challenged persons.

it gl 9% 9 At (aft) : B AR IR B HH B GRS DI g o
& forg o TRE Aot &R wWrdl NfE B IR &/ Sie ¥ € WR TR TIN IR W T,
Sfeh i gl § fh <o 9 B 32 @l oo Mt g9 gfown ¥ dfya 21 fafea @ fp
AR B HRUT WG B SR 8, A SH1 SMYR Goiehol el 81 uran| $9 SR 35T i
P ARBN HAUBRI AT B FaH 3MEDH MATIHAT © 6l AN TRBR Bl HATITHR]
ARl W dfrd X8 O 21 e & e W favw w9 9w afea (et RS B @
e wE € I2 fl IOTAfee aeIdr & BROT MUK HTS d Jiaensit | dfad g g g

I H By WHR F TT AN T § [ IS e & MMl H aWH HNATS
FH BT B DY
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(ii) Regarding improving railway facilities in Korba
Parliamentary Constituency

S1. deftenal wEal (BiRan) @ WX G9E 89 BRAT (B1) F ¥ B Jogr ool ag gh W

A1 o w1 aRATAT IAHAE | TE BT @ | S WRAT 18237 BAAG YR Sl AR
A IHAAR Tb I 8, BT IRATAT PRAT I fTATHAGR T TSR & w0 H fhar S 8, uvg
IAER W A & §HI 9 AR & I e Sar 21 e yeR 18239 RaAny
TFRAYA BIRAT F ANYGR deb Ferl 8, U argdl § gaebt AT sifed oevra ey & gl s9
S Al BT AT B FHY PIRAT Tb Il ST AEeAD &l § A XA HA SN A R
FRAT ATedl g 6 gd H gRETfeld PRA-SAqR SeIRIS! TaasRT &1 gt g oW e
W, I eIl Bl IgUIfad AT § T Al IR A gRI I AT B T bl &l 50D
AT & Bee H A $e-de dRISR Yd dgd Ta) (dRa) 4 gl IS (MamgR)
& Ao B B AR T & O g, a1 el AW 5 9l W 3T dd $UH SATERYT T
ruferd wTi T8 g8 21 Sad uRASHT &1 wafaRer WG |fed o qrensii &1 PRI axd
gV o &Rt @ TIfd qem B ST Ry R gl
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(iii) Need to complete construction work on Chhapra-Hajipur Section of
National Highway No. 19 in Bihar

SHRI RAJIV PRATAP RUDY (SARAN): National Highway NH-19 is one of the
busiest National Highways in India that links Ghazipur in Uttar Pradesh with
Patna in Bihar. This 240 km long route passes through Chhapra, Sonepur and

Hajipur sections of Bihar which is predominately a rural belt.

With regard to NH-19, the completion of Chhapra-Hajipur section of the
Highway has been inordinately delayed for over 4 years due to problems in land
acquisition, shifting of utilities, delay in approval from Railways and more so due

to the poor performance of contractors.

These delays have had a cascading effect on the overall progress of the
rural population living in the regions nearby. Upon completion, the project will
prove to be beneficial to a large rural agrarian population covering over 300

villages in 4 districts of Bihar.

In view of this, I request the Union Government to make rigorous effort to
complete the ongoing NH-19 project at the earliest by taking up periodical reviews
with State Government Officers, concessionaires, other concerned departments
and also review the pace of work by the contractors to expedite the NH 19

completion.
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(iv) Need to ensure safety of people and protection of crops from wild
animals in Uttarakhand

1. WY qERae e (BRER) - # Sds, e & Il wd aq aiged el &
RISNE-AG HEY B TR AR B TR TRBHR BT S MG I A1ed] gl a=aoial &
HRU S8l dosl ARl F 37 I Ta18 § 98l Bl Hl ATUH JHAM B & BRI AR
T8l A IAT B (Y AOgR 2| fFAM, a=uoiidl & 3AKid D DHRU WA PR u A Fqqed 2l
HOGA H AN BT G (Borel gRac=) TR AR 8 3R I 3 @AY Bl FHRT &

# TRBR A AN HAT ATed1 § b ARBR 30 FART DI THRAT BT FHSI §Y AHA
feqemel, ife-fFEidamsl, d= vd I WeRI, S faur, g faum, oY fawrr, difsan,
IR-ARBR IS # Y MU DR g BRIR bl olh, Qb Had IO | 50D
IR, DR AR ol R TR-qr8, YA ITANT RS, b1 RoA, wafarer Ja1 HR
P 9 S germal R N SrTd HY a R B g9 gAR & e gg ufdernr qa
BT A (B URATH) & oIy A Iude BT SET AMBY Ud a7 BIAT A ATaeTD
geaTa fHy S @ erde S
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(v)  Need to provide adequate warehouse facilities for foodgrains
in Uttar Pradesh.

#it sro s ot (W) @ H WRPR T A IR USY H Qd H Y I WA aIerd
et Adiame. g &0 o9 § & B 8 D RS AHNd A grear g o e
T AR S 3R 8 § F Bs o 7UH Yisde e IRBN Hy g fdaxor TSRl &l
[UAH RN W ¥, D! 3T H T BRTS § oR-BY PR TRl Dl WRBN Aledres! W e
S dTell g, @ 91ad A BTl Il B H Jreral faeel b 4ol fQdm T 27| WS &t
Bl T DO @RI fAqR0T gRT &-H9 b1 3faeR ff <t 2

H WHR B M ARHN BT Dal g1 WG T (S 9 GLELg. e @rer=
ATSTATS B SMaRIDH ISR &HAT DI HH! [IYTHY IR UST DI 3R S8l MM Bl A &
BRI TGN AT (g 9 fIaRon) & forg urigde Mem v ) ford o €, @t 8l fearn
ATEd gl SEdod 2 & aidHH # AR @ e @d & Medl W s1fte WUSR &l

yIgde (W aaqiiEl @) e &t 2l

# R A FIRY Tl g b @rem= Afhaeii ® oo &6 9 J6aH 9 991 &
foY TRBR HUSRY 2 MDA & AR el b1 Fair B |
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(vi) Need to construct rake points in railway for transportation of
fertilizers in Maharajganj district, Uttar Pradesh

o~ C

S dhe AR (WEROES) : A FE9a Fated &3 JeReNS (S.0.) § @Rk Yold TREYR

& W IREYR, AR, Tgd9al JAT MREYR, ggell, aqal IS arga &l M1 ¥ qm
W oAl ITE qAT ATGETS] BT ATEARMA BT ©l 39 TG H Iaeh] Bl MY &P @Ise o
B W o SHUEl ¥ wSd AN A Bl 2| O el f v Sdvet @ smyfid T @
urcil 21 59 SIUS H Vb Wige Wlia W ARl Dl YRAET NI BH BRI Xeld Bl AT galls
A I BT o Rl B A H IARDI B AYR BT SUG FERISTIS # TR .,
Jadar Sf., ggell S, qem fAdal o, Yed WA 8 S8l R Iaepi b [y Xb Wige g S

THhT Bl

T B IWHR F RY 7 {6 SHfed # SHug AEROES, 3.0, & MMETR, T,
faal, gget § & S8l Sugad @ 98 W IS @ MY & foly Y @iEe M &1 M
N P BT BN
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(vii)Need to withdraw the decision to shift Divisional Office of Railway
Mail Service from Saharanpur to Ghaziabad in uttar Pradesh

#t Ea AU (FERAR) : H WWPR BT S SIS ASRAR H 81 (A9 gRI by Ty
sifEaerd fofa &t &fR srrdrse & aTEdT

SFYE WERAYR, SR Yo B VAT AUl A= SMUe 8, s A R ol
fearae, s, STREUS Td goie ¥ el 8 R BRU g8 e weaqul U9 ww
MRS Td el U € 3R T8l au1 A ¥l Sl AT BT AvSeid U4 Reple BRI
TR IS, JRRAET & BoNl TG, W Ho BT AU WIS N BT FaAR AR AT
H TH XA TP I B AEH F Bl §l 39D SIIRG T STRIETS BT W S[H Bl
TART TH g A Faiferd 21 g, o SR I8 &g T g dg & w9 7 A g

I W S fAUTT & ST AfIGIRAT R Ud At URE AR SRd, @S gRI

IHI BT BT SIG FERAR I MIATEE RIFIRT DR DT AT SR HR &>AT 147 3,

R SIS G8RAYR &1 SdT Ud I8l & ARG Td iR Sd &l 4R HiSAsal &
AT 59 BT © Il A Tl O A 9 § HA1 077 3R Sad draierd § I8l hRikd
T 300 HHATRAT &1 wfasy ff 59 Aol 9 ywrfaa Bl

RS TR BT AR 30 ff $9 MW & HROT BN FifH FERAGR § el 7d
A B S BRI WHN W § e ©, gl MSAmErs § Sad Hraerd gg AR gaRI
BT ITAT R fHIY TR 9aT o B U1 7 AfABIRAT gRT IR 15 1 Il &l

3T # YUl B WBR Yd AR HATI A I8 A HRAT § (b gd B il ¥l STb
IR DT AUSAI DRI a1 T A SI8 F8RAYR H 8 FaTeld DRIV S g JMMaeAD

e o fapg g |




18.12.2017 62

(viii) Need to ensure construction of toilets as per specified norms under
Swachh Bharat Mission in Dausa Parliamentary
Constituency, Rajasthan

$it g8 J (S) - H S5 AHR BT AN EHAT W AR AT & d8d IR DI G
H 3ia-gad ((M.ELUB.) a9 H 81 @ SIIHaamsll B AR hiNa damr agil

W AFET & ST BT SR B W A goll b s ia il 6 81t &1 # o g™
a1 ot sfereTREl gR1 Qet # wre-gaa €T by U € @8l sffthar oxi # wiErerdl ol
a1 8 ¢l wrerery o & 9 R I8l a1 A add 8 % §] Sas b dR W
Shea UM gargd, dedia agal, Rrer O go # eire-gaa =i fbar o ga1 © 9
PITS § T8 9 TR H AT § SR IR I8 39 [AuRid g1 ANELUB. Al Bl b
oM & oIy AfeR & Tial #§ HaaTS-UraarEs Sarerd &1 i ff Fvar ' 2l

W ®Hg WHR ¥ RNY T fF 8 a & gam+= @we YRd Aol & ded WY

S & SN W Pl fhan wiiETery 991Y Y §? g9 i fhwe gR1 fhan w2 wd
@ A fhat 82 i erarery < e # fha-foee afaaat o foeat wifyr & wE?

3T H, AT B WHR F ANY ¢ [ 98 39 A W &= < 9 o@ d& o1 0
fret/Aa 1 SLuw. aiffd fry o1 g& € Sat wlen o 9 <) iffemiiRal & Raams &t
CAREIRIIC
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(ix) Need to construct a road over bridge on Burhi Gandak river at
Ratwara Dholi Ghat in Muzaffarpur district, Bihar

2 o e (TOwPQR) © [IER Jew & JAwhRyR el & il argHsa H A firgd
R DI el D ATHT d8 61 ol e ol H IAART leil =11 R Uh Ied Wi ASh

Ul T8 B & BRI Bl & AT DI BB BiSASAT BT A BT Tsdl 2 F$h gl &

AT H AN BT AT AT A qHDH BRA & (I oWl gHDR ST ISl 2 3R q16 B
FHY Al YRT BT QRN D & < ST 2

ST B W WA BT & H [ §Y H g Bl aredl g (& gl Ted
T4 B AR QA Hle W UH I WA WS Yol b1 Ao sifesfiar e wig arfd
STASTT DI 8l X! IRATAT R 81 b |
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(x)Need to expedite construction of dwelling units for rehabilitation of
residents of jhuggi-jhopri clusters in Mumbai North
Parliamentary Constituency, Maharashtra

£ MU et (TEE-SW) @ A GO &F grg A1 S S gHS! IS, difadet (1) H
R Wdwa 7. 2, 3, 4, 5, 6 3R 7 & T 765 UG FNUS-IS! YAATH Whed famma
&% auf | 95 93 g &

39 Y § ad AT © [P a9 1977 H SWRIG Bl ToH ONd fhar R em gen
THIIRY SRS 7 Fius-uec! Ao & foly Tatslians UaM far T of 3R a9 2007 3R
2008 ¥ 4 T4HT WAl B ARANY AR 2 RIC HHF B A0 B B AT W ya™ Bl
off| a1 gifTe Ul & WU B H & AFAR 2007 H W Fafydi b1 gifie &u |
RIFRA B faam ok swa waa drs Ry gl

Afths, B @B g & SR 2008 H AT 7 <RI H SRR §9 BRI DI bl
| aoqgar B¥gaRM HUHl IR WSS 7 Ied R H i gears & forg yelfdd
A BT AR & g8 99l BROT F 765 HgS-yeS! Al b1 wiasy eR § g iR A
TR FEIARI WA € Ud 9N AR TeT | IoR B 6

AR JarEEl s T A S 4 @ 2022 9@ <@ & 9 N9 Sius-edt
AR 1 ST aw Y S 7] A5l Hed 3ol 2

3T HRT g WRBR A ARG © 6 THMRY WIHRO §RT AN SURIeRT ATSAT, ST
T FaRRT H A dTell & & BROT I AE W TWIAd 81 & 8, BT G AW g HRIY A
g TIhIield Hed R SoIY, dlfs A Feral st s a1 St & Afd & R
TR FITS-Ye! AN Bl e+ & oy smar gerd 8 0 |
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(xi)Need to accord approval to the proposed National Highway No. 58 E from
Udaipur-Som-Deya via Jhadol to border areas of Gujarat

2N G A AN (ISTAGR) : H AORAT B ISAR b FHT & B qa TS AR DI
3R WHR BT & AT A gl IO 4 b I | AN AT H -9 & forg
T AR IS ISHRT |1 8 8, S faeell, iR, ISR, ORI 3R HBRIS, Al |
Al ToRaAT 21 A8 AR W Al [ & ISR I ORI AT IATR-SIRYR drex I AT I[orRar
gl 39 "M W S <ara W weAr # el © Rt aoie @ A § 9wy (¥ o g
SE BT WU SATEl Bl 8, gHeATY 3R S-g1fe WY e gt &

AT WHR 7 ISIR-AH-IT a1 S8l (B) JORM GHT Teb TSI ISR
IRAT-58 § I 108 5. M. g9 @Y TYon BY off, S R4 EIWOn SR E TS| 39 IS
RIGHRT & folg goie fded 3iiR S1U1L3IR. JulSidl HRA WBR D U cifdd 2 3fiR 3t 81t &l
29 3R DI YITTHA! S & STIPR HIRIGH & QRIF 59 AR DI T DI MAfwar T o
TS ot

31 § WRA WHR F AN Bl g [ ISAGR-AH-<I1 I eI () F I[oRia HHA
Teh TSI ISHN ARAT-58 § DI AT Wiehd PR Jolc AT B DI HAT B, o
W Al WU &3 © TN, DICSl D oY g9 SUS AUSAT Bl BRIl Ad do gd I
ST T 8 & W ofthd &dTd &l HH fhar o1 Ad |
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(xii) Need to set up a Railway Terminus at Vasai Railway Station and also
redevelop, modernise and upgrade the station

SHRI CHINTAMAN NAVASHA WANGA (PALGHAR): Vasai Railway station
in my constituency is very important railway station in India. The population of
Palghar district especially Vasai Municipal Corporation is increasingly rapidly.
This station is on Western Railway line but it is connected to Mumbai - Konkan
Railway, Eastern Railway and Northern Railway also. The long route trains
going to these railway lines stop at Vasai railway station. But facilities at this
station are not adequate.

I, therefore, request the Government to set up a Railway

Terminus at Vasai Station and redevelop, modernise and upgrade the station.
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(xiii) Need to provide special financial package to Kerala
affected by cyclone ‘Ockhi’

SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Ockhi cyclone
was one of the worst disasters that struck the state of Kerala. So far 66 bodies have
reportedly been recovered and search operations for missing persons are
continuing. According to official reports, around 100 persons are still missing. The
cyclone devastated the coastal areas of the state and the fishing community is
struggling for survival. I request the Union Government to take urgent necessary
steps to save the State from this disastrous situation and rehabilitate the fisher folk
there living along the coast. I call upon the Government to work out a better
warning and communication system to alert the states and reach the people in
times of natural calamities. The Government of Kerala has requested financial
support and a special package to meet the unprecedented calamity. I urge the

Government to provide early assistance.
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(xiv)Regarding status of framework Agreement between Government
of India and National Socialist Council of Nagaland (IM)

SHRI GAURAYV GOGOI (KALIABOR): In order to seek transparency on details
of the current status of the Framework Agreement between the Centre and
NSCN(IM) in North East, I request our Honourable Prime Minister to clarify the
exact provisions of this agreement that will impact large areas of territory and the
citizens of Assam, Arunachal Pradesh and Manipur. There is a strong sense of
apprehension amongst people of these states, reflected in series of protests and
disturbances staged in these areas. Combined with the complete absence of clarity
on this matter by the Government, the situation is causing unprecedented
confusion among people and authorities.

I request that the Centre, makes public, the details of this agreement
considering the scale of its impact. Currently NSCN (IM) official map of Greater
Nagalim shows a 1,20,000 sq km sprawl across North East. The people of Assam
shouldn’t be made to compromise on the loss of territory and authority over its

legal boundaries.
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(xv) Need to provide financial assistance to Tamil Nadu, affected
by cyclone ‘Ockhi’

DR. P. VENUGOPAL (TIRUVALLUR): On the 29" and 30th November,
Cyclone Ockhi had caused severe destruction in the southern coastal districts of
Tamil Nadu especially Kanyakumari district. Thousands of houses were damaged,
several acres of agricultural fields were inundated; paddy crops, coconut trees and
plantain crops were also ruined completely. It had severely crippled normal life,
affecting scores of fishermen. Even though more than 3500 fishermen had been
rescued, some are still missing; and their families are inconsolable.

The Chief Minister of Tamil Nadu immediately swung into action and
allocated available resources from the State Govt. In this regard, the Chief
Minister had telephonically contacted the Hon. Prime Minister and also Hon.
Home Minister, and requested the Centre to allocate adequate funds for
undertaking repair of power infrastructure, road network, fisheries infrastructure,
among others.

Since the magnitude of the damage is humongous, it necessitates the
intervention of the Centre and this requires to be declared as a ‘National Disaster’
and necessary financial assistance may be provided, accordingly by the Centre to

the Govt. of Tamil Nadu immediately.
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(xvi) Need to conduct a study by experts on the geographical
condition of flood-prone villages in Arambag
Parliamentary Constituency of West Bengal

SHRIMATI APARUPA PODDAR (ARAMBAG): My Arambagh constituency is
a land of rivers like Damodar, Mundasori, Darakeshwar and their tributaries. It is a
flood-prone area. I urge the government to send central team of experts to West
Bengal to study and report on geographical condition of villages under my
constituency areas and take suitable action for the development of the region in a

planned manner.
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(xvii) Regarding safety of migrant labourers

PROF. SAUGATA ROY (DUM DUM): Mr. Mohammad Afrazul, from West
Bengal was hacked and burnt to death in Rajsamand district, Rajasthan by Shabhu
Lal Raigar, who was seen ranting against “love Jihad” in a video. Unfortunately,
Rajasthan Government did not take serious action to ensure security of migrated
labourers. West Bengal Chief Minister announced Rs. 3 lakh and government job
to the victim’s family. The video of the gruesome incident went viral on social
media and after nationwide protest against the heinous crime, the state police was
forced to arrest Raigar. West Bengal government directed its DGP to take
necessary action to ensure the security of about 3,500 labourers from West Bengal
who are working in the state of Rajasthan. I would urge central government to

impress upon State Government to provide adequate safety to migrant labourers.
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(xviii) Need to reserve seats for patients suffering from Parkinson
disease in AC (III Tier) coaches in trains

ot eRfde wda (Frg-afdron) : Sihd ANl B dRe-a)E & AT B W §, T I @G Uh
R aifdha " gl g9 AR Bl adH T § Xd T dad IR FAr H AT HRA Dbl giaer @
gl 4l o Ud gicedl & 99y # Yold g3 a8 ¥ W4 Bl 8 SR SRel feebe arer arst At
39 ARfAT fet # 95 W € s dRor g7 ARRN @1 e 9 # wwt ey Bkt ®
3R 39 TR W q9 & FgH} § ¥ U O war <7 21 g7 AR @ glawr & fog 3
TRR UL # A R B @t S g

T WWEHR F R ¥ o wfag * 9 xa I & forg weas & |9 3 erR
T H B B Al IRIAT BT Y, A1 & iR Fod 7t 39 Bl B IgRIT Y|
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(xix) Need to increase number of seats in Legislative Assembly
of Andhra Pradesh

SHRI KESINENI SRINIVAS (VIJAYAWADA): Section 26(1) of the Andhra
Pradesh Reorganisation Act, 2014 clearly assures an increase in the number of
seats from 175 to 225, in the Legislative Assembly of Andhra Pradesh. However,
84th Amendment to the Constitution in 2002, amended Article 170(3) and had
applied a freeze on delimitation of constituencies till data of the first census after
2026 is published.

The people of Andhra Pradesh have been neglected for three years. The
provision to increase the seats was inserted to pacify the agitation against
reorganization, all the while keeping a backdoor via Article 170.

The possibility of reorganization was not envisaged by the Constitutional
Amendment. I urge the current Government To provide justice and correct the
wrong inflicted on the people of Andhra Pradesh by a forced reorganization. I call
upon the Government to fulfill the promise that was made, even if it requires them

to undertake a constitutional amendment.
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(xx) Need to restore train services on Palakkadu-Pollachi railway line

SHRI P.K. BIJU (ALATHUR):  From the date of its commissioning on 1st April
1932, the Palakkadu-Pollachi meter gauge line was extensively used for travel,
trade and pilgrimage mainly by the people of Kerala and Tamilnadu. The route
was closed in 2008 for gauge conversion works. The work had been completed at
the end of 2015 and a train started operating on this route, but lasted only for one
month. Southern Railway spent Rs.350 crores for constructing the Broad gauge
line, new station buildings, level crossings, signalling and telecommunications
system, standard platforms, foot over bridges, subways, shelters, ramps and other
passenger amenities. Even after spending such a huge amount to build up the
extensive infrastructure, it is quite unfortunate that the route is being underutilized
by the southern railway. Conversion of the gauge resulted in modernization of
Palakkad Town-Pollachi section and changed its entire outlook. But, presently,
there is only one passenger special train operating on the route.

The Palakkadu-Pollachi route connects important religious centres such as
Guruvayoor in Kerala and Rameswararn and Tamil Nadu via Palakkadu, Dindigal
and Madurai. A train connecting Guruvayoor —Rameswaram was proposed long

back.

I urge the Government to take necessary steps to restore the previous train
services stopped following gauge conversion of Palakkadu —Pollachi line and

take urgent steps to start new trains on the route as early as possible.
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(xxi) Need to set up a steel plant in YSR Kadapa district of Andhra Pradesh

SHRI Y.S. AVINASH REDDY (KADAPA): It is to bring to your kind notice that
in Andhra Pradesh Reorganisation Act, 2014 in its 13th schedule clearly
mentioned the establishment of a steel plant in YSR Kadapa district of Andhra
Pradesh. It has been 3 years since the formation of new Andhra Pradesh state but
yet the promises made during the bifurcation are yet to be fulfilled.

It had been recently informed that the SAIL had submitted the feasibility
report on 2nd December 2014 itself. As per the feasibility report, setting up of
steel plant is prima facie not financially viable. Subsequently, a task force has
been constituted on 19th October, 2016 comprising of representatives from the
Central Government, State Government, SAIL, RINL, NMDC, MECON Ltd and
MSTC to consider the feasibility issues and to prepare a road map for setting up of
steel plant in Andhra Pradesh. During the last meeting the task force held on 9th
March, 2017 it was decided that the findings of the survey of the regions of
Andhra Pradesh by Geological Survey of India may be shared with MECON as
and when they become available and MECON would then submit its report about
iron ore deposits.

Sir, if we look at a big steel plant like Vizag Steel Plant, Iron ore comes
from faraway places. Yet it is a feasible and profitable project reaping good
profits. But, in Kadapa the question of feasibility does not arise as large deposits
of iron ore are available in and around Kadapa, and in Anantapur, Kurnool
districts of Andhra Pradesh so availability of Iron ore is abundant.

Further, if Government of India and State Government provide some tax

incentives and subsidy then the project will become viable without any doubt.
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The division of erstwhile AP state was done completely ignoring and
against the feelings, opinions of the Seemaadhra region. The bifurcation of the
state was done by hurting the sentiments of the people of Rayalaseema region in
particular.

After division, the only thing the people of Rayalaseema region are
anxiously looking for is setting up of steel plant in YSR District of Andhra
Pradesh as promised in AP Reorganisation Act, 2014.

In view of the above, I request you to kindly expedite the matter to initiate

setting up of steel plant in YSR Kadapa District of Andhta Pradesh at the earliest.
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(xxii) Need to construct a new railway line in Doaba region of Punjab
and improvement in railway infrastructure

SHRI PREM SINGH CHANDUMAJRA (ANANDPUR SAHIB): In my
constituency, Doaba Region is the most important part of Punjab. Famous river
Satluj divides Malwa and Doaba Region. New rail line (about 30 km) from
Rahon to Khanna can reduce by 100 km the distance between New Delhi and this
region. Many religious, historical and tourist spots like native village of Shaheed
Bhagat Singh fall on this route. It may be pointed out that thousands travel on this
route to attend the annual Mela, etc. So, I would urge upon the Hon'ble Railway
Minister to instruct the Railway authority to construct this 30 km new Rail link.
Similarly work on (already declared) SAS Nagar to Rajpura should be started
immediately.

Escalator facility may kindly be provided at SAS Nagar (Mohali) railway
station as the height of platform is very high and is difficult for the old person to
climb up the stairs to take the train.

Last but not the least, it is humbly demanded that the platform at Kurali,
Ropar and Shri Anandpur Sahib may be constructed on both sides keeping in view
the number of causalities witnessed every year due to non-availability of platform

on the other side.
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(xxiii) Need to impress upon the Government of Bihar to withdraw Bihar
Panchayat Raj (Amendment) Ordinance, 2017

#it Iorer o (FAYRT) : f[9ER AR &AE 02-06-2017 P WER dERE T (W)

JTGA-2017 & R TM WRIS AT GATIIRIST AqJAT H qGlld B Ud Al d bl el

JATHT UTH |HT & ARG DI FHATK DR U4 TARIRIST AMAFIH-2006 & TH T HEAY0!
gRISH H IGTd JAT Bsid M 149 O AN & -l & g 90 ARBR & R
e T & BRU T Ub q¥ A R W e B D DR [IBR B Sy 8 T Bl
143 O SRR & 64 & WY & S Aga B IR B 9 F9T & gRI 9 Ud
fetRa mrfiear & AR A= ge=l &1 ArSRl &1 Ahd fHaragT SRA1 o1, oifdhH
U RBR 3H ALY Bl AT AT a9l g Qo 1 gd JeaHa] Tefl-rell
qaFHIenRl e AT H el IR &1 B9 80 TR WA R @ &, Sidih g9 ATl Dl

T ARBR BT T AT T BRAT AT 1T Sed AT & gRT A 39 idenfis axR

f&ar s g 2

31 H WRBR I AN HRAT g 6 [T8R WPR & R A1 TAT AT Al Albas D
S ATHT UM T D AR BT AHG HRAT & S R [pAT SMQ Al Arba = Bl el
STCHT T AT BT TR o7 ® I )1 & A1emH ¥ ganIe] &1 b 8w |
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(xxiv) Need to restore services of eight passenger/ MEMU
trains in Kerala

SHRI N.K. PREMACHANDRAN (KOLLAM): Thiruvananthapuram Railway
Division cancelled eight passenger/MEMU trains. The domestic passengers of the
State especially the short distance passengers totally depend on passenger/MEMU
trains for their daily journey. No alternate arrangements were made by the
railways for the journey of daily passengers. Long distance travellers and regular
passengers are depending on passenger/MEMU trains to reach their destination
between the main stations. There is no means of journey for season ticket holders.
The arbitrary decision of the Thiruvananthapuram Railway Division resulted in
untold hardship to the passengers totally depending on passenger/MEMU trains
for their journey.

Hence I urge upon the Government to look into the decision of cancelling

the trains and restore the services of all the earlier trains at the earliest.



18.12.2017

(... Interruptions)
A Jemet ¢ U T8 BIel gl
.. (caem)
A STeTET ¢ 31T SIS HB W AW ISR, Y41 & 8l 2
MCECIR)

HON. SPEAKER: There are so many things to be discussed.
(...Interruptions)

12.23 hours

The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday, December 19, 2017/Agrahayana 28, 1939 (Saka).
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